
WP(C)No.215/2014 
 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 
18.06.2015 
 

  Hearing will be continued on 02.07.2015.   

      JUDGE 

Lam 

    

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



Crl. A. No.3/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 
18.06.2015 
 

  By an order of this Court dated 18.06.2015 passed in Crl. M.C. 

No.15/2015, the delay in filing the present appeal had been condoned. 

  Perused the impugned judgment and order dated 09.01.2014 

passed in Session Case No.11/2010 and sentence order dated 15.01.2014. 

  Admit this appeal. 

  Call for the records. 

  List this case on 16.07.2015.   

      JUDGE 

Lam 

    

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



Crl. M.C. No.15/2015 
In Crl. Appl. No.3/2015 

 
BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 
 
18.06.2015 
 

  Heard Mr. PT Sangma, learned counsel for the 

applicant/appellant and Mr. AH Hazarika, learned Addl. PP appearing for the 

State. 

  This application is for condonation of delay of 431 days in 

preferring the appeal i.e. accompanying appeal filed by the 

applicant/appellant against the judgment and order dated 09.01.2014 for 

convicting the applicant/appellant under Section 304 IPC and also the 

sentence order dated 15.01.2014 for imposing sentence under Section 304 

Part-II for a period of five years and to pay a fine of Rs.2000/- and in default 

simple imprisonment for six months.  

  It is stated that the applicant/appellant is now in jail. It is also 

stated that the applicant/appellant has been in jail from the date of arrest and 

continued to be in jail during the trial of Session Case No.11/2010. As the 

applicant/appellant was in jail, he could not contact his brother-in-law for 

making necessary arrangement for filing an appeal. Hence, there is a delay 

of 431 days in preferring the accompanying appeal. The right to file an 

appeal is a statutory right.  The accused who already in jail cannot be denied 

of his right to file an appeal merely because there are some days delay in 

filing the appeal.  

  For the foregoing reasons, this Court is of the considered view 

that sufficient materials had been shown for condoning the delay. 

Accordingly, the delay of 431 days in preferring the appeal is condoned.  

  Misc. case is allowed.    

 

      JUDGE 

Lam 

    

 
 
 
 
 
 
 



WP(C)No.19/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 
18.06.2015 
 

  Respondents No.1-3 had filed affidavit-in-opposition. 

  Mr. S Chakraborty, learned counsel for the petitioner prays for 

two weeks’ time for filing rejoinder affidavit to the affidavit-in-opposition filed 

by the respondents No.1-3. 

  Prayer is granted. 

  List this case on 02.07.2015.  

      JUDGE 

Lam 

    

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



WP(C)No.138/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 
18.06.2015 
 

  Heard Mr. S Dey, learned counsel for the petitioner and Mr. AH 

Hazarika, learned GA appearing for the respondents 1-6. 

  Issue Notice returnable within four weeks. 

  Petitioner is to take steps for service of notice of the present 

writ petition to the respondents No.7 & 8 by registered post with AD within 

five days. 

  List this case on 16.07.2015. 

  In the interim, misc. case shall be taken up along with the main 

writ petition on the next returnable date i.e. 16.07.2015.  

   

  

      JUDGE 

Lam 

    

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



WP(C)No.139/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 
18.06.2015 
 

  Heard Mr. A Khan, learned counsel for the petitioner and Mr. 

AH Hazarika, learned GA appearing for the respondents 1-4. 

  Issue Notice returnable within four weeks. 

  Petitioner is to take steps for service of notice of the present 

writ petition to the respondent No.5 by registered post with AD within five 

days. 

  List this case on 16.07.2015.   

      JUDGE 

Lam 

    

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 


